
 

Action Taken Report of State Pollution Control Board 

 
Submitted with respect to  

 

Hon’ble National Green Tribunal (NGT) Principal Bench, 

New Delhi order dated 30.05.2019 

 

In the Matter of 

 

Original Application No.739 of 2018 

Residents of Gram Panchayat,Varahiya 

Vs.  

State of M.P. 

 

 



As per the order of Honourable National Green Tribunal Principal Bench, New Delhi 

Order dated 30.05.2019 

 

Status of the recommendation laid down by Honourable National Green Tribunal Principal Bench, New Delhi Order Dated 

30.05.2019 are given below: 

 

Recommendation 1 
  
To impose financial penalty to the following units which were found non-compliant of the consent 
conditions/directions/illegal activities & operated units with inadequate pollution control measures during 
19.12.2018 to 13.03.2019. 

 
Status as on: Penalty submission details are given below for reference please. 
 
# Name of the stone crusher Penalty 

imposed in 
Rupees (Rs.) 

Penalty deposit details 

Status Demond Draft/ Cheqe no. & date Amount 
(Rs.) 

1.  M/s K C Aggregate, Reusa 7,75,000 Deposited D.D. No 409359 Dated 
21.06.2019 Allahabad Bank 
Maihar, Satna Annexure -1 

7,75,000 

2.  M/s Taaran Taran Stone Crusher, 
Reusa 7,75,000 

Not Deposit Yet Not Deposited 00 

3.  M/s Star Minerals, Village Reusa 7,75,000 Not Deposit Yet Not Deposited 00 



4.  M/s Balaji Mineral SNS crusher Unit#2 
4,00,000 

Deposited D.D. No. 006623Dated 
16.04.2019 Annexure -2 4,00,000 

5.  M/s S N S Minerals Ltd Unit#3 
8,00,000 

Deposited D.D. No. 006621Dated No. 
16.04.2019 Annexure -3 8,00,000 

6.  M/s S N S Minerals Ltd Unit#4 
3,00,000 

 Deposited D.D. No. 006620Dated No. 
16.04.2019 Annexure -4 3,00,000 

7.  M/s Piyush & company 7,75,000 Not Deposit Yet Not Deposited --- 
8.  M/s Navin Stone Crusher 

7,75,000 
Not Deposit Yet Not Deposited --- 

9.  M/s Neelam Stone crusher 
10,50,000 

Not Deposit Yet Not Deposited --- 

10.  M/s Jai Bajrang Stone Crusher 
10,50,000 

Not Deposit Yet Not Deposited --- 

11.  M/s Neha Stone Crusher 
7,75,000 

Not Deposit Yet Not Deposited --- 

12.  M/s VindhVasani Stone Crusher 
10,50,000 

Not Deposit Yet Not Deposited --- 

13.  M/s Sai Stone crusher 
7,75,000 

Not Deposit Yet Not Deposited --- 

14.  M/s Swami Neelkanth Crusher (1) 
7,75,000 

Not Deposit Yet Not Deposited --- 

15.  M/s Swami Neelkanth (2) GuruKripya 
7,75,000 

Not Deposit Yet Not Deposited --- 

16.  M/s Mahadev Infra 15,50,000 Deposited DD 780619 Dated 10.04.2019 
Annexure -5 

15,50,000 

17.  M/s L&T crusher, Sirmili 15,50,000 Deposited Vide UTR No. CITIN19971367479 
Dated 13.05.2019 City bank 
Mumbai Annexure -6 

15,50,000 

 

 



Recommendation No 2  

To continue the suspension of mining lease & CTO for the following units till these units got shifted as per the siting 
guidelines. 
 

M/s K C Aggregate, Village Reusa 
M/s Taaran Taran Stone Crusher, Village Reusa & 
M/s Star Minerals, Village Reusa 
 

Status as on: Action has been taken against the above units as per order; details of the same are given below for 
reference please. 
 

Sr. 
No. 

Name of  
Stone 
crusher 

Action taken by MPPCB Action taken by Mining Department 

1 M/s K C 
Aggregate, 
Village Reusa 
 

 Letter issued regarding Imposition of 
penalty Vide letter no. 455 dated 
29.03.2019 

 CTO has been Suspended vide letter no. 45 
dated 08.04.2019 

Mining Activities (Manufacturing of Gitti by 
Crusher) Suspended Vide Letter No. 802 On 
dated 08.03.2019, Letter No. 1532 dated 
17.05.2019 & 
letter no. 1939 dated 27.06.2019 Annexure -7 

2 M/s Star 
Minerals, 
Village Reusa 
 

 Letter issued regarding Imposition of 
penalty Vide letter no. 459 dated 
29.03.2019 

 CTO has been Suspended vide letter no. 47 
dated 08.04.2019 

Mining Activities (Manufacturing of Gitti by 
Crusher) Suspended Vide Letter No. 802 On 
dated 08.03.2019, letter no. 1535 dated 
17.05.2019  & letter no. 1941 dated 27.06.2019 
Annexure -8 

3 M/s Taaran 
Taran Stone 
Crusher, 
Village Reusa 
& 

 Letter issued regarding Imposition of 
penalty Vide letter no. 457 dated 
29.03.2019 

 CTO has been Suspended vide letter no. 81 
dated 09.04.2019 

Mining Activities (Manufacturing of Gitti by 
Crusher) Suspended Vide Letter No. 802 On 
dated 08.03.2019, letter no 1534 dated 
17.05.2019 letter no. 1940 dated 27.06.2019 
Annexure -9 



Recommendation No 3:  

To impose suspension of mining lease & CTO of the following units for which no mining record data found related to 
Quantity received & dispatched  for the period 19.12.2018 to 13.03.2019 and reply to show cause notice issued date 
26.12.2019 was also not submitted. 
 

Status as on: Action has been taken against above for suspension of consent to operate, details are given below for 
reference please: 
 

# Name of 

Industry 

Action taken by MPPCB Action taken by Mining Department 

1.  M/s Neelam 
Stone 
crusher 
Village Reusa 

 Letter issued regarding Imposition of penalty 
Vide letter no. 471 dated 29.03.2019 

 CTO Suspended vide letter No. 43 dated 
08.04.2019 

Mining Activities in Query area and gitti 
manufacturing by crusher & transportation of gitti 
suspended through online transit passes has been 
blocked Vide Letter No. 1536 dated 17.05.2019 & 
letter no. 1942 dated 27.06.2019. Annexure -10 

2.  M/s Jai 
Bajrang 
Stone 
Crusher 
Tilaura, Satna 

 Letter issued regarding Imposition of penalty 
Vide letter no. 473 dated 29.03.2019 

 CTO Suspended vide letter No. 41 dated 
08.04.2019 

Mining Activities in Query area and gitti 
manufacturing by crusher & transportation of gitti 
suspended through online transit passes has been 
blocked Vide Letter No. 1537 dated 17.05.2019 & 
letter no. 1938 dated 27.06.2019. Annexure -11 

3.  M/s Vindhya 
Vashni Stone 
Crusher 
Bathida 
village 

 Letter issued regarding Imposition of penalty 
Vide letter no. 477 dated 29.03.2019. 

 CTO Suspended vide letter No. 39 dated 
08.04.2019 

 Applicant Submitted appeal, rejection Letter 
issued regarding Imposition of penalty Vide 
letter no. 775 dated 17.06.2019 

Mining Activities in Query area and gitti 
manufacturing by crusher & transportation of gitti 
suspended through online transit passes has been 
blocked Vide Letter No. 1533 dated 17.05.2019 & 
letter no. 1942 dated 27.06.2019.  Annexure -12 



Recommendation No 4:  

To grant 45 days time to the following units who have submitted their reply against the show cause notice issued on 
26.12.2018 for the ongoing implementation of the dust containment & suppression system or demobilizing the 
machineries. Later on the due date based on the compliance verification report action related to mining lease & CTO 
suspension can be initiated.  
 
Status as on: Action taken against following units who have not implemented the above recommendation, details are 
given below 

  

Sr. 
No. 

Name of 
Industry 

Action taken by MPPCB  Action taken by Mining 
Department 

Compliance 
Status 

1.  M/s Balaji 
Minerals stone 
crusher, Village 
Reusa (SNS-2) 

 Letter issued regarding Imposition of 
penalty Vide letter no. 461 dated 
29.03.019 

D.D. No. 006623Dated 
16.04.2019 Annexure -2 

Penalty 
deposited  & 
Complied  

2.  M/s S N S 
Minerals Ltd 
Village, Reusa 
Satna (SNS-3) 

 Letter issued regarding Imposition of 
penalty Vide letter no. 463 dated 
29.03.2019 

D.D. No. 006621Dated No. 
16.04.2019 Annexure -3 

Penalty 
deposited  & 
Complied 

3.  M/s Mahadev 
Infra Satna 

 Letter issued regarding Imposition of 
penalty Vide letter no. 485 dated 
29.03.2019 

DD 780619 Dated 10.04.2019 
Annexure -5 

Penalty 
deposited  & 
Complied 

4.  M/s S N S 
Minerals Ltd, 
Village Reusa 
Satna (SNS-4) 

 Letter issued regarding Imposition of 
penalty Vide letter no. 465 dated 
29.03.2019 

D.D. No. 006620 Dated No. 
16.04.2019 Annexure -4 

Penalty 
deposited  & 
Complied 



5.  M/s Piyush & 
company 
Village, Reusa 
Satna 

 Letter issued regarding Imposition of 
penalty Vide letter no. 467 dated 
29.03.2019 

 Applicant Submitted appeal, rejection 
Letter issued regarding Imposition of 
penalty Vide letter no. 777 dated 
17.06.2019 

 CTO suspended vide letter no 569 dated 
22.06.2019 

Mining Activities in Query 
area and gitti manufacturing 
by crusher & transportation 
of gitti suspended through 
online transit passes has been 
blocked Vide Letter No. 1931 
dated 27.06.2019. Annexure -
13 

Not complied 

6.  M/s Navin Stone 
Crusher, Village 
Reusa Satna 

 Letter issued regarding Imposition of 
penalty Vide letter no. 469 dated 
29.03.2019 

 Applicant Submitted appeal, rejection 
Letter issued regarding Imposition of 
penalty Vide letter no. 769 dated 
17.06.2019 

 CTO suspended vide letter no 567 dated 
22.06.2019 

Mining Activities in Query 
area and gitti manufacturing 
by crusher & transportation 
of gitti suspended through 
online transit passes has been 
blocked Vide Letter No. 1932 
dated 27.06.2019. Annexure -
14 
 

Not complied 

7.  M/s Neha Stone 
Crusher, village 
Bheda 

 Letter issued regarding Imposition of 
penalty dated 29.03.2019 

 Applicant Submitted appeal, rejection 
Letter issued regarding Imposition of 
penalty Vide letter no. 773 dated 
17.06.2019 

 CTO suspended vide letter no 565 dated 
22.06.2019 

 

Mining Activities in Query 
area and gitti manufacturing 
by crusher & transportation 
of gitti suspended through 
online transit passes has been 
blocked Vide Letter No. 1933 
dated 27.06.2019. 
 Annexure -15 

Not complied 



8.  M/s Sai Stone 
crusher, Bath  
ida Village 

 Letter issued regarding Imposition of 
penalty Vide letter no. 479 dated 
29.03.2019 

 Applicant Submitted appeal, rejection 
Letter issued regarding Imposition of 
penalty Vide letter no. 767 dated 
17.06.2019 

 CTO suspended vide letter no 563 dated 
22.06.2019 

Mining Activities in Query 
area and gitti manufacturing 
by crusher & transportation 
of gitti suspended through 
online transit passes has been 
blocked Vide Letter No. 1934 
dated 27.06.2019. Annexure -
16 

Not complied 

9.  M/s Swami 
Neelkanth 
Crusher, (1) 
Bathida Village 

 Letter issued regarding Imposition of 
penalty Vide letter no. 481 dated 
29.03.2019 

 CTO suspended vide letter no 561 dated 
22.06.2019 

 Applicant Submitted appeal, rejection 
Letter issued regarding Imposition of 
penalty Vide letter no. 771 dated 
17.06.2019 

Mining Activities in Query 
area and gitti manufacturing 
by crusher & transportation 
of gitti suspended through 
online transit passes has been 
blocked Vide Letter No. 1936 
dated 27.06.2019. Annexure -
17 

Not complied 

10.  M/s Swami 
Neelkanth 
GuruKripya, (2) 
Bathida Village 

 Letter issued regarding Imposition of 
penalty Vide letter no. 483 dated 
29.03.2019 

 Applicant Submitted appeal, rejection 
Letter issued regarding Imposition of 
penalty Vide letter no. 779 dated 
17.06.2019 

 CTO suspended vide letter no 559 dated 
22.06.2019 

Mining Activities in Query 
area and gitti manufacturing 
by crusher & transportation 
of gitti suspended through 
online transit passes has been 
blocked Vide Letter No. 1935 
dated 27.06.2019. Annexure -
18 
 
 

Not complied 



11.  M/s L&T crusher 
Sirmili – 
demobilizing the 
plant 

 Letter issued regarding Imposition of 
penalty Vide letter no. 487 dated 
29.03.2019 

- Penalty 
deposited, 
Complied and 
closed the 
plant. being 
shifted 

 

 

 

 

 

 Dr. A.K. Shrivastava 
Regional Officer 

M.P. Pollution Control Board 
Satna (M.P.) 
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